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Misc. Petition No. / 
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Review Application No./ 
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Rspondent (s) 	 QA'VJ 
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es of the Registry 	Date 	 Order of the Tribunal 

cwon 	 1.4.2003 	This is an application 
but not 1 	 under section 19 of the Admjnjst- 

-- 	 rative Tribunals Act, 1985, 
I 

assailing the order of transfer 

and posting of the applicant 
vide order dated 28.2.2003 and 

consequence 	order passed on 

11.3.2003. 

Heard Mr. G.K. Bhattacharyya 

learned counsel for the applicants 
and also Mr. A.K. Choudhury, 

• 	ICJ,(\ 	 learned Addi. C.G.5.C. for the 
respondents at length. 

It pp.ears that the applic 

cant had already submitted a 

representation before the authori-

ty for modification of the order 
on persoinal grounds. Considering 

the facts and circumstances of the 

case, I am of; the view that ends 

of justice will be met if a 

direction is issued to the respond-

ents to look into his represent-

ation dated 04.03.2003 justly and 

Contd/- 
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 fairly and pass an appropriate 

order expeditiously as early as-

possible within a month from the 

date of receipt of the order. 

Till the completion of the afore-

said :exercise the transfer order 

dated 28.2.2003 and 11.3.2003 

shall not be given effect to. 

( 

	

Subject to the observation 

made above, the application is 

disposed of. No order as to costs. 

Vice-Chairman 

mb 
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LIST OF DATE AND SYNOPSIS 

3.7.72 : 	Joined as Junior Engineer (Civil) in the 
Post & Telegraphs Department. 

13.11.78 : 	Promote to Assistant Engineer (Civil) 
w.e.f. 	16.12.78. 

1.10.79 : 	In the All India Seniority List of Junior 
Engineer the applicant name appeared at 
Sl. 	No. 	166. 

24.6.89 : 	All India Eligibility List of Junior 
Engineer (Civil) applicant name appeared 
at Si No. 	125(A). 

27.9.89 : 	All India Promotion List of Junior 
Engineers and their appointment to 
officiate on regular basis as A.E. 
(Civil) in the scale of Rs. 2000-3500/-- 
w.e.f. 26.9.89. Applicant name was 
omitted. 

17.10.89 : 	Representation/Objection. 
15.3.01 : 	'Provisional All India Seniority List of 

Assistant Engineer (Civil) was circulated 
• 	Applicant name was omitted. Respondent 

No.5,6 and 7 name appeared at 285, 286 
• 	and 370. 

4.4.01 •: 	Applicant, submitted representation. 
21.9.01 : 	Another Provisional Seniority List of 

Assistant Engineer (Civil) was published. 
• 	Applicant name 	was.again omitted. 

17.8.02 : 	Submitted representation for inclusion of 
his name in the seniority list which was 
duly forwarded. 

23.1.03 : 	Instead of rectifying the omission the 
authorities promoted 21 officers to 
Executive Engineer (Civil) including 
officers ji.inior to him. 

13.2.03 : 	Order passed by the Hon'ble Tribunal in O.A. 
24/03 Annexure-Ol, Page -.i3 

28.2.03 : 	Transfer Order issued by Respondent No.2, 
Annexure-II, Page-j4 

4.3.03 	•. : 	Representation filed by the applicant and 
the guidelines for transfer. Annexure 
Page -)) Annexure- 111(A), Page - opt 

11.3.03 : 	Transfer and posting order. Annexure-IV, 
Page - '3 

12.03.03 : 	Order issued by Respondent No.4 that the 
applicant shall be relieved in the Vt  week 
of April' 03. 

) 	 0 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GtJWAE{ATI 

BENCH: GUWAHATI 

(?n Application under Section 19 

of the Administrative Tribunal Act, 1985) 

O.A. NO. 	 OF 2003 

Sri Betha Ram Saikia 	 ... Applicant 

-Vs - 

Union of India and others 	 . Respondents 

I N D E X 

SI No. 	particulars 	 Page No. 

Application 	 : 

Verification 	 : 

Annexure - I 	 .-i 3 

Annexure - II 	 : 

Annexure - III 	 : 

Annexure 	 : 

Innexure  

Filed by 

Advocate 



• 	 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI c 

• 	 •. 	 •• 
• 

75  
jv BENCH: AT GUWAHATI 

(An 	.applicatioi 	.' under, 	section. ;19 	' 	df. 	the 

Adxainisrative tribunal Act, 	1985) 

2003 o.A No. .. 	 of 

- 	 Sri Betha Ram Saikia, 

Son of late Lakheswa!r Saikia, 

Assistant Engineer 	(Civil),; 

B.S.N.L. CiviJ 	Sub-DivIsion-V 1  

• 	 Guwahati. 

pp1icant 

1. Union of India 

Represented by its Secretary 

(DOT), Ministry of 

• 	 • 	 Communication, Sanchar 

Bhawan, 20 Ashoka Ràad, 

• 	 New Delhi - 110001. 

- 	 2. Joint Deputy Directpr 

General 	B.W) 	 • 

BSNL,. ChandrikBuildifl'g, 

• 	(1. 0th  Fl oo ) 36 	Jan apath, 	• '1 

New Deihi110001. 

3. 	Chief Engineer. •(CiIl), 

• 	 •. 	

• BSNL, 	Norh East Zone, 

• 	 • 	 • 	 • • 	 Bank Road, 	Shillong-1 
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.Chief Engineer (Civil), 

BSNL, Assam Civil Zone, 

Mitra Building, tjlubari, 

Guwahati-78 1001 

Sri A.R. Baro, 

Assistant Engineer (P&D) 

Office of the Civil Engineer 

(C) BSNL, NEZ, Shillong. 

Respondents 

1. PARTICULARS OF - THI ORDER AGAINST WHICH THE 

APPLICAT ION IS MADE. 

	

1) 	Order No:- 1 - €/2002-CsE dt. 28.2.2003 issued 

by the Respondent No.2 whereby it, was 

notified that the appellant alongwith 59 

other Assistant Engineers (Civil) is going to 

be transferred and further posting orders 

shall be issued by the Zonal Chief Engineer 

(C). 

	

Ii) 	Order No. 56/2001/CE-NEZ/SH/117 dt. 11.3.2003 

issued by the Respondent No. 3 inpursuance to 

the order dt. 28.2.03 issued by the 

Respondent No. 2 transferring the appJiJ 

to the diverted post of Assistant Engineer 

(P&D) in the office of the Superintendent 

Engineer (C), BSNL, Civil Circle, Shillong. 

4 
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iii) 	Order 	No. 	1(13)/2002/CE-ASM/GH/276 	dt. 

12.03.03 issued by the office of the 

Respondent No. 4 notifying that the appellant 

shall be relieved in the 1 week of April,. 

2003. 

JURISDICTION OF THE TRIBUNAL: 

The applicant declares that the subject 

matter of the brder against which he wants 

redressal is within the jurisdiction of this 

Tribunal. 

LIMITATION 

Thee  applicant further declares that the 

application is within the limitation prescribed 

under Section 21 of the Administration Tribunal 

Act, 1985. . . 

PACTS OF THE CASE: 

1. That the applicant begs to state that he. 

belongs to Schedule Tribe Community and after 

completing his diploma course in Civil 

Engineering from Dibrugarh Polytechnic in the. 

year 1971, he joined service under the Post and 

Telegraphs Department as Junior Engineer 

(Civil) on 3.7.72 and was posted at Shillong. 

Thereafter the applicant in recognition of his 

• faithful and commendable service was promoted 

to the post of Assistant Engineer. (Civil) 
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w.e.f. 16.12.78 videP & T Board Order No. 64- 

11/78 -CW (P&T) dated 28. 10.78. 

That the applicant begs to state that in the 

All India seniority of Junior Engineers on 

1.10.79 published by the authority and in 

S  eligibility list isued vide Memo No.8 (9) 

87/TCC/SH/1215 dated 24.6.89 his name appeared 

at serial No. 166 and 125 (A). Thereafter, the 

applicant was shocked and surprised when he 

came over Telecom oard's notification No. 

57/89-CWG dt. 27.9.89 where his name was 

omitted from the list of All India Promotion 

List of Officers who were allowed to officiate 

• 	on regular basis as Assistant EngIneer (Civil).. 

The 	applellant, 	irniediately 	filed 	a 

representation/. appeai on 17.10.8.9 with the.• 

prayer that his name be included in the list 

but there was no response. The appellant again 

filed several representation.s but nothing 

happened. 

That the authorities instead of rectifying the 

-mistake, again on 15.3. 01, the office of 

Respondent No. 4 vide its notification no. 

1(59) 	2000/CE-ASM/ 	GH/432 	dt. 	15.3.01 

circulated All India Provisional Seniority List 

• in .  the Grade of Assistant Engineer (Civil) 

isued by the Respondent No. 2 by its office 

memorandi.m no. 5-1/2001-CSE dt. 27.02.01 where 
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also the name of the applicant was omitted for 

no apparent reason while the name of officers 

who were junior to the appellant appeared in 

the list. The applicant immediately on 4.4.01 

fild a representation before the authority, 

but the authorities instead of rectifying the 

mistake, again on 21.9.2001, circulated a 

- Provisional Seniority List of Assistant 

Engineers (Civil) and there also the name of 

the appellant was omitted. The appellant on 

17.8.02 filad a representation for inclusion of 

his name. 

That the applicant was hoping that this time 

the authorities shall rectify the mistake/ 

omission and grant him promotion to Executive 

Engineer (Civil) to which he is, otherwise• 

eligible. But the authorities instead of 

rectifying, the mistake/omission has now issued 

impugned order No. ,3-2/2002-CWG dated 23.1.03 

issued by Under Secretary (CWG) to the 

Government of India whereby 21 Officers were 

promoted to the grade of Executive Engineer 

(civil) including officers who were junior to 

the applicant. 

That the applicant being highly aggrieved by 

the impugned actions of the authorities, the 

applicant filed an original application before 

• 	this Hont ble Tribunal which was registered and 

5 
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numbered as O.A No. O.A. No. 24/03. The Hon'ble 

Tribunal on 13.2.2003 admitted the application 

and called for the records. In the meantime the 

Hon'ble Tribunal passed an interim order 

directing that any further promotion to the 

post of Executive 'Engineer shall be subject to, 

the outcome of the proceeding. 

A copy of the order dated 

13.2.03 is annexed herewith 

and marked as Annexure-I. 

That thereafter the applicant was shocked and 

surprised when he recceived the impugned order 

No.1-6/2002- CSE dated 28.2.03 issued by the 

Respondent No.2 transferring him to 'the North 

East, Civil Zone. 

A copy of the impugned order 

dated 28.2.03 is annexed 

herewith and marked as 

,Annexure- II. 

That 'the applicant itrmediately on 4.3.03 filed 

a representation before the Chief Engineer 

(Civil) BSNL, NEP. Circle, Shillong through 

'proper channel stating the above facts and 

further that his daughter is studying the 

transfer order is modified. 
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A copy of the representation 

and policy guideline dt. 

29.11.02 is annexed herewith 

and a marked as XZ-TII 

11 and III (A) respectively. 

That the applicant has now received in 

consequence to the impugned order dt. 28.2.03 

(Annexure - Il) 	another impugned order no 

56/2001/CE-NEZ/SH/117 dt. 11.3.2003 issued by 

the Chief Engineer (Civil) North East Zone, 

Shillong, (Respondent No. 3) transferring and 

• posting the applicant in the diverted post of 

Assjstant Engineer (Civil), BSNL, Civil Sub-

Division-Ill, Shillong, By another impugned 

order No. 1 (13) /2002/CE-ASM/GH/276. dt. 12.3.03 

issued by the Respondent No. 4 the applicant 

was informed that he shall be relieved in the 

• 

	

	1st week of April, 2003 and Respondent No. 5 

shall be posted in his place. 

Copies of the impugned order 

dt. 11.03.2003 and •12.3.2003 

are annexed herewith and 

marked as NNEXDE- IV. and V 

respectively. 

That the applicant begs to state that, as 

stated above, the applicant has approached this 

Hon'ble Tribunal through O.A. No.• 24/03 with 

A'~'.   
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the prayer'that his namebe included in the All 

India Seniority List of Assistant Engineer 

(Civil) and thereafter promote him to the rank. 

of Executive Engineer from the date when his 

juniors were promoted and the, above original 

application is still pending before this 

Hon'ble Tribunal. The applicant further states, 

that' the authorities instead of solving the 

genuine service problem of the applicant on 

• 	 their own. or waiting for outcome , of the 

• 	 proceeding has issued the impugned transfer 

orders as A punishment to the applicant,. 

10.. That the applicant begs to state that.finding 

no other alterrative remedy he is approaching 

this Hon'ble Tribunal for just and adequate 

relief'and moreover the appLKZ q54. has a school 

going daughter studying in class-V and in this 

stage his movement out of. Guwahati will upset 

her studies. As such unless some interim orders 

are , passed the appellant will suffer 

irreprable loss and injury. 

5. GBDUNDS FOR RELIEF WITE . LEGAL' PROVISIONS 

I. For that"the impugned orders. were passed in 

most arbitrary manner without any 

justification and as .uch the impugned. 

orders are bad in law and is liable to be 

set aside. . " . 
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For that it will be apparent from the 

impugned orders that the transfer order has 

been issued as a punishment to the 

applicant for approaching the Hon' ble 

Tribunal against the action of the 

authorities 	in 	denying 	applicant 

advancement in career by not including his 

name in the All India Seniority List of 

Assistant Engineer (Civil) even after his 

name appeared in the Zonal Serüority List 

and as such the same is bad in law and is 

liable to be set aside. 

For that, in any view of the matter, the 

impugned action of the authorities is bad 

in law and is liable to be set aside. 

DETAILS OF REDIES EUSTED: 

The applicant after receiving the impugned 

order dated 28.02.03 had submitted a representation 

dt. 4.3.03 before the Respondent No. 3 but till 

date the same have not been disposed of. 

MATTERS NOT PREVIOUSLY FILE]) OR PENDING WITH 

The applicant further declares that he has 

not previously filed any application r  writ petition 

or suit regarding the matter in respect of which 

this application has been made before any Court or 

any other authority or any other Bench of the 
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Tribunal nor any such application, Writ petition or 

suit is pending before any of them. 

'a 

It is, therefore, prayed that 

Your 	Lordships 	would 	be 

pleased 	to 	admit 	this 

application, call for the 

entire records of the case, 

ask the respondents to show 

cause as to why the impugned 

orders dt. 28.2.03 (Annexure-

II), dated 11.3.03(Annexure- 

IV), and dt. 12.3.02 

(Annexure-V) should not been 

set aside and quashed so far 

as it relates to the applicant 

and after perusing the causes 

shown, if any, and hearing the 

parties, set aside the 

impugned orders dt. 28.2.03 

(Annexure-Il), dt. 11.3.03 

(Annexure-IV) and dt. 12.3.03 

(Annexure-V) so far as it 

relates to the applicant 

and/or 	pass 	any 	other 

order/orders as Your Lordships 

may deem fit and proper so as 
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to grant adequate relief to 

the applicant. 

And for this act of kindness, the 

applicant as in duty bound shall every pray. 

H, 	9. INTERIM ORDER IF ANY PRAYED FOR 

It is, further prayed that pending 

disposal of the applications, Your 

Lordships would be pleased to stay 

the operation of the impuaned orders 
. cAuL ), d; t t 3 O I 	 -IV 

t. 12.3.0,3 (Annexure-yj which has 

not yet been given effect to so far 

as it relates to the applicant and/or 

pass any other order/orders as Your 

Lordships may deem fit and proper. 

And for this act of kindness, the 

applicant as in duty bound shall every pray 

10. DOES NOT ARISE: 

11. PART I CtJLARS OF BANK DRAFT! POSTAL ORDER IN 

RESPECT OF TEE APPLICATION FEE. 

(i) 	I.P.ONo. 	: 

Date. 	: 

Issued by Guwahati Post Office. 

Payable at Guwahati. 

12. 	LIST OF ENCLOSURES 

As stated in the INDEX 



VERIFICTIO  

I, Sri Betha Ram 'Saikia, aged about 51 

years, Son of late Lakheswar Saikia, Assistant 

Engineer (Civil), B.S.N.L. Civil Sub_Di5i0fl, 

* 	Guwáhati do hereby verify that the statements made 

in Paragraphs No. 	
and 

are true to my personal knowledge and the 

statements made in paragraphs No. ......... 

and .'......................are believe to be true on legal 

dvice and that I have not suppressed any material 

fact. 

And I sign this verification, on this the 

of March 2003 at Guwahati. 

Place: 

Date: 

JML £L 
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the PP1icnt( s ). 'kV 

VQctC for thc 	
Ofldtflt(S): 

H Cs 
o the Ristry } 

	Date 	
OrdrQf 
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4- - 	 j 13.2,2003 	
•}ear Hr. G., I 	

earr ed hArya.Sr, cOUflgOl for the aPPUC ant cind also Mr. .C• 
AO-dl# C.G.S.C. for the respoents 

- 	
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isated 

t Weeks. records. Returnabj by 

furth3r pronotion to; th e  
/:: e:utiveE 	

be 

	

proceed 	, 

	

$ 	
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\O \  • 	
im Limfted 

(/ Gcvurnme,rlt Of IndIa .L1terpFke) 
• loth Fftor, Chhdra Lok Oithnq, ianph, New DeIhii 10001. 

ted:23,12003 

Subject: TnsIerJpôsUnq In Ue grade Of A)r ErIqneer(aviI). 

• 	
The following Trnsfers/ PosUrçs In the grade OfAssl6tant EngIneer (CMI) 

herhy ordered wfth ImrnedI 	el-lect. 
1 

I- N1'flC 

1. S h. MS A(I'&D), i3NL C 13SNL. A.P Ctvli Profcrnbly in ilcid unfl 
L___J 11  

Sub ama 	vuj circ13atocln, 	C)uiariit 2w  
 Tayj ff Taiiiflj rccrtbIyinplin • • Divisioji Alutwcjabad Civil Zonc uui I 

. Sh.C"DN'",T G- Pe- .CEO , LSNLC}w(tisguh 
- 

irct.rably ii 
• BSNL,Chciiiin[ Civil Zoue 

(TnmUn,idu 
IJSNL Ck'lI 	tjI 

- 

 Sh hi Ktnn 13tNL. (3uJiut l'rcfcruWy hi OcicL unit (Stifflo.9081) VEOfl;KUjti1iJ Civil Z 

• • Sh R.),Dixi AE(P&.U), BSNL C.'i1 .LISNL M.V CHiI Prcfcil:Jy in fold nnit 
• Circle Ahriec;td Zuo 

6, 
.•___ 

Sb L.AShal3; AE©, 3SNLI Cftil Circle,' J3SNL 
_____ 

.feiubly In fi1d unit 
Indore (MP) Cha{iigath C1'iI 

• Zonc___________ 
7 Sh .( shuhh, AEDL'ji Sub BSNL Gujiwt Pnrabiy in planiiiig 

i)jvjjoi, AIu 1 Oravo Civil Zone uuIl. • 	• 
l.ocd 	r'Tov i)IIil  - I • •••.-.--.. . ,. _• 

pr 
.tTi iitia •P 	OiOCiS,' JJ 	NLJ'wii11ii. u J?ru1'trubIy Lu held •un I  

• Aiuncd,ahrid, (Ciuitui) • Civil Zone. 	- • 

Sh•R.S.Chuthiiiaiy iiFii I3SNL Oucxaf Frcfrztbly in planning 
•(Staffto-9O5 Di'1szm —11, Lucknow Civil Zono unit 

(UP 1nsi) ____ ________  

LO b '1' 	1) 	J317?t 	Civil BSNL fnl!iin'1i PrcI nibly in held un 
(Staff,no,-91' CircIcçuwuhaU(.sam) Civil Znc 

P SiR Chcluurjpon  AE.(P&D),DSN'L Clvii BSN1 Pl-cfcrably ill I ic 	ml 
• 1Jiviion-1!iI, Chounn.1 

Thmi.lndu 	• 
 l'Al axashu-'I (_-.j 

_____ ______ zol le  
12 SLnrJTJ '\J),L3NLCiii'3Ub 13SN1J1 ai1cli 	id 1) rJ'rah1y 	n fiLid 'ir 

Civilz.oii ____ 

• 	'/lOCrd 	UO1 	 C2C 	 us IJJ 

- 



I 
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 ShMYeiikauir Ai,lJSNL, Civit Sub M [/A) Oh V1ç 	ShjP MoF 
arnaniam Division, Pa1a1kad, Pr.CE(D,13NLCh Dabs 	sfirod 

Kcraln 

 Sh.R.Mohiw Thiss AE("fIA), OICPr.CE&C), A11)SNL,Civil Vice Shui 
BSNL,Chcnnai , Sub,Division, M.'Venkaiasubrima- 
(TinJ.1cciu) Paiid (Kciii) ncirn iracisfrrcd 

45. SFAshish Gu1a •AE©,I3SNL Civil Sub 13SNL Wcst Preferably in pla?lxthlg 
tJiviioi' Tezpur, NER) Bengal Civil unit 

16. ib.L.Sivf3i1iwrnrx AE(P&D) O/OCi3i, )1SNL Ttinll Pief'ernbly in field tm 
133'iL ,iiuulnbed Nudu Ch'1 7oio' al ?v[adurai, 

ju'at ) Coluibaiore, Tdchy 
Preferably in planning 17 Sb ShArcUcudlin AF10 , 13SINI, Civil Sub BSNL North Eut 

mondni Division, Kolkutu (Wl.3) Reglon Clvii 	I unit 

18 Sb R,N,I.,Srhu Ai(QAITA),0I0 13SNJ. Jbzicthnd PrcIcrably in PIU)fl 
(tnffuo.9O5Ofl_ J'CE©aUia(BU) Civ il  Zcuo unit 

19, Sh.ASundanJErn AE©BSN1 CMI Sub J38NL PrfruHy in field unit 
Dki&ion, IThaVLU'd, Mth3rash.trn Civil 

20. Sh ,I'i4pnli Saha AE(&D),O/O CE I3SNL Wcst Prefcrably in held unit 
D NL ,t3himia (lIP) i3ngnl Civi- 

iT hTbey T5-r'1F"  13 SNL risa 1refcribly 	n planriin 

Chouctflhiry iJ1vilonilI 	l.olkala Civil lone uidt 
• 	

.1 
 

S1affno,91OG 
6h4ilu.t Kun'lar 

Wl3) ______ 

AE(P&D),J3SNL Civil 
____ 

13SNL Wst 
-_____ 
Preferably in 'fiel~U,,,(  

• Nath t)ivi1on, Shimia (H.P) l3engul Civil ' 

lone  

 ShJ-'Jaykurnur AEViBSNLciVii J3SNL Or1a Preferably in Field 

Sai'kir Sub Dlvb;loii-Y KoJkzita Clvii Zonc unit 
(WB)  

2 ShAtun Onr 	- Al c,l 	N(1lQ), 	cw fiSiTJd - vl kk 

l2elhi- I Clvii, Sub 	. u;lnS lerrert 
))lvIiien /tu 

• cJIOVC Rod N ow 
t)lhl-1 

prcirnbly ii 

(stuff- 9091 5) T)ivisi- l 	Cbnl Mahithtrn C,iyil 

TatnilmodLt Zone 

tH 	cc/d 	n 
	 i):1 i •;: 	•-il 	t(:1t 
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( 	 I  1( hWrL(i3r1NLl 	fl7, Tp  r\7 ! f 	• 	

Ci:cjc. !3ircjJJy 	 onc 	 Unit 
2/. 	Sh. Vi L)uiuwnt 	AL (M HS), khNL Civil 	ISNL Chijinu 	PnRb:nhIy n hold uiii 

StaflNo 9O4 5 	) ivi 0 	, Pu1i, 	 i Civj Zone 

( 	SLICS.Cup1a. 	I AE(P&, O/o Ciçc) 	I3SNL I-I.P Civil 	Evereiably in fleld 1 	S(afFi:o, 90570 	J3SNL Rejuffi Cjyjj 	Zone 	 unU IL • 	
L 	

A)NJ Cjvif SuN 	USNL 	Civil 	Preferably in field unit 
• 	

Div iio Anriisr 	ZQflC 
30 	•S.It..P.Singh 	 sNJ Civfl 	0/0 DOM (138- • 	

Chek, Shi1ilIaç1,p) 	C), ALTTC 
Sh.Y.Annndj 	AE(P&fl) flSNL ClyjI 	BSNL. Tij)ifliadu iDrejefabi) in field unit - 	eli cic,Joth (AsLu1) 	Clvij Zone 	ni; TrichiiJpftij, 

ThSnkn1 Sl1,A.RBaro 
	BSNL  3SNL 	 Aani 	PAcfr 	i field . 	otiii East Civil 	 y n  Civil Zonu 	wilt Zone, SUQIII, $1' 0 CDn 	AE@&D), IJSNL C'vd 	L3SL Au 	/ Pi 1citUty in held 

lan uf 

[.1 	• 	. 	1SNL fluluu Civil Zonc, 	13cnjuJ CIvU Zone 'unit 

1 
 36 	Ill I ,L(i'D) 0/0 P C 	IISNL Wc 	 i field Chekraboriy 	TJSNL Bi h ox Civil Zoue, 	Dcnl Civ1 Lone unit 	1, I 	 • 	r't • 	I 	
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AE(P&D), SNL Civil 13SNL West 	Ptcfcubiy In Reid Crc.Ic Put 'e 	• 	Betwuj CiiU Zono 	wilt 
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l3N Wt 	•Pic.i1W)' n Reid A 	 Cit1eJiNici 	 Rcr,i Civfl4 	___ , tifli 	
CivLi 	P1'elu'nl'iii field 

1 
 I 

	

	 • 	 Citie U, A)lwedi)4Id 	 wli _______ 	idun) 
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Civil flNLNOtth 1L,fCFIWYiflUCld 
)&cnCivU/jn j1l 	 - - 

AE(ID,J3SNL, Ci\it Sub USi'u 1\cLU1- Eu Pic.fci:uhl)'in fld 
iJn'ion, Cuivututl 1 iion Civil 10n2 unit 

44 Sb. 	pui Ptuj'i A ii'i3SN 1. CHI 	ub .•iL 	13 	1ur CvIl J? c 1c1n11)' in jicid 
Diviilou Mulda (Wcsi Z.oit.i unit 

45 5,/.uial Kurncu Al(P&D)J3SNL Clvii EiSNL Bthu Civil Pcfcrably in ficld 

.Dey Divi1oti –1, Kolkata Zone Unit. 

AE(lD),l3SNE1 CivIl 4 Sli 	Faruppiab J3SNL Ctliuib iefcab1y in held 
Iirejc –I, 	Clictwai CixIl Zone unit, 

4'7 	. Sb Laxmi Nuriyrin (PD), BSNL Cv11 }SNL OAin Ci'il Pcf;rab!y In ticicI 
Swain . Ciccl 	, SliJlloo.g (NLR) Zone unit ut 3iasoc 

____ ,. 
---.------ Cutok ) DhckiwRl_ - 

43 
- 

Sb Y.MuUilah I© I BSNJ Civil Sub USNL Taiii1nu Prcfttably in 
Division Gnudhidhnui Ci'il MCI nt 
(Gujarat) 	. 	. i"ngetCOJ I, 

Chennni 	- 

49 Sh M RLtvikuiuui A]BSNL CiT Sub }3SNL Thtiilmidu iftbiy in 

L)ivli;lou Dliolkii, Civil Zow Piunning unit ul 

AIWI L\t:ib:.td 	(0 uj tui) Lod 	, 	n I 
Coiniha(orc 

• 50 iit'adivi1u AE' 135N U Civil Sub 

IOI1 –UJLode 
.BSNL 	. 	. 
v1nhiuu1ra Civil 

Pieicrb!y in 
p anning unIt 

(aiiil1utdu Zonc) Zone  

51 Sb FCitikrapo.m. AEI,13SNL Civil 13iNL ) I rfeably in planning 

Dvbiion -4l Tbjarnt Maliaashira Civil unit 

52 Sb LS.MUrEliY A13NL Civil SUJ I3SNL Gui 	ut Pifely In plannwg 

(Stall no.-90469) DHon M.K,R,Nagcr Civil iono twIt 

• P nne, (Mthuii5ht:ra zoneL 
AV jlinb€ 
nftno. 9O40) Citcic Pune Civil 7 n TS 

uhtta 	nc_ 
ALbSNLCi\H .Duh 	- hNL d u kI 	nd l'ic IL! thly in p1 nnninp 

&U 
Dii'iioii Juiphigudi Civil Zono unit 

I 

(WJ3Zonc) 

Celc –U KuJ 	tn (\rE) 
J3SNL i3iimt Ciil l>refcrubl)' iii lield 'wit 
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__-- A 	LUIRIfl13sNrJhnrkHiid PrTT 
(Shill 	. 	)9O7) l 	l 	ciLlrt.a Civil 

(Ori:ii 	;;onc) 

57 Sb 1'.Khoo i(D)1iSNL. Civil J3SNL Jh;i.rthud l'reftrably in flcd iuit 
(Staff 110.-91 03 	) (2ircle 	amlndpur Civil 

5S Sb R.PSuy)mktbJ. AE 0,13SNI, Ch'il Sub BSNL 	iirt Preferebly in panniiig 
(Staft11,9 I 0 	) Division, SIiivpw Cb'i1 Zone unit 

civil' lone) 

59 Sh i\4ukut Duua AEi,BSNL Cf vU Sub BSNL North 	I Vrcicrably irl  
Division North Reg!ç, Civil unit 
Lukblniptir Zone 

(V 

2. 	PurLhor pasLIng orders of the oiiiceis posted in the Zones shall he !sued by the 
respectve ZonI Pt', CE(C)s / C(C)s. 

• 	3.A31 'L- he africeir, ave to be rceved wfthln 7 thiys from the date 01 Issue of this order 
Ii 	lrrespecUve oP the iatt whihcr Lhih relievers have joined or riot 

! 	, 	Necss3:y chire report: rny bu. forwurdecl to all corceirid Induding thl 

'H 

Cap'to:- 

1 omcs concerned. 
:4 	2. AU c,Ms, BSNL 

3 All Pr. Ch1f 1ncners (Clv), I35NL. 
4. AU ChIef Englieei's Clvii), DSNL. 
5 Sr.DDG(W) i3NL, New Delhi. 
6 Jt.DDG(Clv)I), BSNL HQ, New Delhi. 
7 •Dlrector(Clv(l) / U(CWG), DOT, Nev Delhi 
8. Order Bundle / Guztt'd HIe, 	 ' 

A 	
'• 

:h:' 	
c •'' 	

i"t 

0 

0 	 0 

0 	

• 	 ': 	 .. 	

'0 

0 	 ' 

0 	

0 , 

L'.fl ;t': 	t1d 	tC 



-. 	 - 

• 	

.. 	 •i •  

To 

	

• 	 The Chief Engineer (Civil) 
BSNL, NER Circle 
Shillong. 

(Through Proper Channel) 
Ref:- Order No. 1-6/2002-CSE dated 28.02.2003 iued by Joint Deputy Director 

General( B.W). New Delhi. 
Sir, 

• 	• 	I am in receipt of a copy of the above quoted order whereby 1 have been transferred 
from the BSNL (Civil) Sub-Division, Guwahati o the BSNL, NER, Civil Zone and I 
would humbly like to place the following before your good self lbr your lind 
consideration while issuing further posting orders. 

That I have a minor school going daughter who is snulying in class-V in the 

/vary

Mahaiishi Vidya Mandir, Guwahati and she is in the mid academic session and 
er exams are due from 06.03.2003 onwank aul as such my presence at home is 

 essential at this stage as my movenent out of (luwahati will upset her 
studies. 
That being highly aggrieved by the action of the authonties in not including my 
fuLne in the seniority list of Assistant Engineers and consequent super cession to 
the rank of Executive Engineers by many of my juniors, I have, after exhausting 
my departmental remedies, lilcd an application in the CAT Guwahati bench and 
thc same has been admiued and numbered O.A 24/2003. My advocate has 
instructed me that I should be available in Guwthaii for further instructions with 
regard to my case. 

• 	 3. That, beiig, a faithful and loyal employee of the department. I am willing to carry 
out the transfer order but, because of the difficulties stated above it is csscnlial 
that I stay in Guwahali for some more time. 

4. Moreover, as per the policy guideline in respect of transfer of E(C) to tenure 
circle, vide No,1-20/2000-CSE dated 29.11.2002 Para No.3, no Assistant 
Engineer (Civil) aged above 50 years, should be considered for posting in Norih 
Et. But it was quite unfortunate that the tmnsftr was ordered. 

I theiefore, pray before your good self to consider what is stated abovi and he kind 
ci4ough to post me to the BSNL, Civil Sub-Division (NER) Guwahati so that the 
educiion of my only daughter is not disrupted and I can diligently pursue my case in 
the Thbunal and for which act I shall rdrnain ever g'ratefIil to you. 

H 	 Thankihgyou 

• 

(i3.R.SAJ.KIA) 	 • 
Assisitht Engineer(C) 
Civil Sub-Division-V 

'Guwthatil3SNL(MsaSn) 

' I 

• 1 ' .' 	' 	• 
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Copy to:- s 

1.The Chief Etigjneer(C).BSNL, Assam Circle,Guwahati. 

(BR.SAJKIA) 
Assistant EngilLecr(C) 
Civi Sub-Di'visicn-V 
GuwahatiBSNL(Assam) 

p. 
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Dpartrnent Of Tel. corn vide OM No.6-4/98-CWG dated 4,5 	PLtro (9) 
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4. 	AtnUon i lnvltof to tht provI31ons contained In the Hula 20 of CC (Conduct) Rule,% .  134 4ch lay down that no Govurnmnt ant hatI bring 
or LItOMPt to b..-.g any poIlUcal or uther Influence to bear upon emy 3UpWlor author to 1jrtl,•r hIs interest In reot 0j'MfjttOr6 prtcTh!ng to thIt c3lVio 
under tb .ovo,irnt, Any vIotion of the saId Rule will be vlowod very 
seriousv wid at on,aa Preacribed Iheruln wilib 	iken agaInet the officers found guilty.  

, C- al  I 	

I' 

• (0 nrjaMh 	r) I 	
Jt.DDO(13w) 

Copy to :• 	: 	 . 	,, 

	

1, 	AU Pt'InoJpe JhIf EnInor (Civil), IJ6NL 

	

2 	All ChI M Incur (CMI), S4L. 	• 	: 

	

3 	Group- 13 	T CIvfl WInq ,Asoc1tlor 

	

4. 	CtiarUunc. -/aurd 

(OwwwIn K(lnrnpriiil) . 	 •• 	, .S tlo 011cer (CSE) 
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fl1F ITR 11TP 1 ,ITh 
( '(tU 14iTi in ti 	:4) 

IUARAT SANCIIAR NIGAM L1M1TJD 

No. 5/2001fCE-I' 

AIW 	. (1!l 

I1fT1 f4 
Offic4 nfthc Chief Engimeer (Civil) 

North Ejir71oie., 
i tii 34NIMM 	fi T)CiNfiD  

WRT ,thT'i HnrikShiflong. 793 001 

F.ZISH/ I) 	 Datei atShillong. the 	rch, 2003 

, 
	

f / 

0 ric:1.oc, 	 pfr; 1 . •  

JJ_QRDJ14. 

Trnfrf RgoW ju 	 irji çci. 
Consoquent upon the uunsfen'posting order in the gia& of Asix.itant 

Engineers (Civil) issued by the R. 1)1)0 (11W), BSNL, Now Delhi vith ordcr No.1-
6t2002-CSE dated 28-02-2003, the following Assistant Engineers (C) a1loUd to N.E. 
Zone, are tiankrrod /postcd u.s dctailed bekw with irnmedatc 4ff(t in the inmrvsL Of 
public service. 

ri 
No,  

---------- 

S 

eofpotirig 

}JSNL, Civ. 

placeofposng 

AE(P&D),O1otb T 
Sub-Division, 	flata S E(C), BSNL, Cii1 

Cirk, Shilloig 
ii5ö7i 

E E(C), BSNL, CiiI Snh-Divuion-Il, 
!ii__ SIullon& 

A E (C, BSNL, Civil 3 Sri WK, MAhtwt A E (l'&D), O/o thc 
S E(C). F3SNL. Civil b-Division .(NER), 
Ciitle Jdt 

i SThiT' . 	. 	B"SNC 
SubDiviion-V, Sub-Division-Ill, 
(3uwhuti Shiic 

5 Sri Mukul Data A E (C), BS14L 1  Civil A E(C), tSNL. Civil 

Sub-l)ivicion Sub-thviioii (NER). 

- 
Lak'himur 
KiO 

(hili 	-. 
T(C), BSNL. Cwil - 

• 	: E C (C), L4SNL, Civil &iDivisic-1, 
ThisiOft,Shii1011 

7 S.ii B. K. Thappo A E (C), BSNL, Civil A E (P&D), 0/0 the 
Sub-Divisioi-, C E(C) I3SNL, NEZ, 
ShIIong SJog. 

/ / 

d'\ 	" 

Ve Sri .LN 
Swain 	fcid 

Agrt (LtIHt 
vcticy 

VcSiAGuha 
tr sfrd 

AgDct thvted 
V34A of Ai!(P&.D) 
o!o Ibil SE(C), 
HSNL civil 

.
i 
 PiIa2L_ 

Vie Sr 0. C. 

irincCcnd 
Vice S.zi B K 
•Thappti 

Vice SrIA K 
JJo lr=faud 
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8 	Sn 	n)swawi 	A'[(P&D)()/o the, 	A ic; siL7; 
F,F. (C). !3SNL, Civil 	Suk;1)ivi00, 

 
010 the 	A E(C), I3SNL, Civil Against 

E E (C), l3SNL Civil 	Suh.L)iviion NR)- Iempri1y 
DivWon, Agwtala 	H )  Silthar. 	dviiiil post ol 

A1(C), L3SNL, 

	

. 	 Civi[ Sub- 
i)tvision, 

. 	-.... 

Necessary chirge report should be furnished to all concernr,d 	
( ') 

SupLi 
i'IIli fur 

I. 

 

The It, DDG(W, I4SNL, New Delhi. 
2 The (hief Engineer (C). RSNL. Assarn Zone! West J3enaJ ZOnC, Guwa/Kotjth 

The Diector (Cvi1), D.O,T., Nev Delhi 
The Superiniicling Engincer(C), 3SNL, Civil Circle. Sl1llo.zg I SiichtirithwnhaiiI )orh tt. 

S. 71i, Ecuti.vc Buginccr(C), E3SNL. Civil Division, ShillnnguiDinaptu/ 
Such 3r(NER) 	 ar(Aaiml) 

6. The Sr. A.O.(T/A), O/o the C.G.M,. BSNL, ShiloijuwhatjjXoflcat 

	

7, Offcerc,ncemed thwuih their controlling offIce. 	
) 

1'xenitive Eingincrr 

(i 

F .  

I 

I 	 . 
r 	\tj 

LI 
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Ifl !AR,VI' SANCI IAR N-ft.;AM 1,1 M1'i'l') 
(A.GOVEUNMENTOF INDIA EMil I'IISE ) 

OFPICE OP '11 IE CIII t ENGENI'ER (CIVIL) 
ASSAM CIVIL ZONE, 2"' ILOOR, 

MITRA UUJLDING, AS] 1RAM ROAD, 
ULUJJAIU, G UWAI-JATI - 781007. 

No:-1(1 3 )/2002 /CE -ASM/GH/ y' 	
Oated:-j.O3-2003. 

OFFICE OUDER 

in Continuation of the Jt. DDG(BW) I  New Delhi letter No:- 1-6/2002-CSE did. 28-
02-03 the following Posting order in the cadre of AE(C) are made in the interest of 

public service. 

SINo Name 	of 	the Originafly posted New place of Aernarks 

AE(C) as posting as 

1 Shri A.R.Baro AE(P&D).O/o 	the AE(C)CSD-V B.R.Saikia shad be 
in the 1' 	NJ relieved CE(C)Shiuong Guwahati 

week of April,2003. 

_____  

2 Shri AE(C),CSD(NER) I  AE(P&D) Vice Shri 

G,C.Mahanta Guwahati Civil 	Circle, S.Jayaganthan 

Guwahati transferred 

3 Shri P.C.Dutta AE(P&D),Civii AE(P&D) Vice Shi V. 

Division, Civil Circle, Anandan transferred 

Jorhat Jorhat. 

Sal-
Executive Engineer(Admfl) 

OIo the Chief1  Engineer(C) 
I3SNL, Assam Civil zone, 

Guwahati. 

Copy to:- 

The CGMT, BSNL I  Guwahati, 
The C.E(C)BSNL N.IE,Zone, Shillong. It is requested to relieve Shri AR.Baro in 

the i' wek of April 2003 
The Jt. DDG(W),BSNL, New Delhi. 
The Director (Civil), DOT New Delhi. 
The SE(C),13SNLGtJ0 1 at 

5. The Executive Engineer(C) I3SNL, CD, G(iwahti/JO1hat!TeZPur for jnfo,matiofl. 

The Officers concerned. 

Executive Engineer(Adtllfl) 

H-
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